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CENTRAL ADMINISTRATIVE TRIBUNAL 

 

ERNAKULAM BENCH 

O.A. No.360/94 
Tuesday the 21st day of February, 1995. 

CORAM: 

HON'BLE MR.JUSTICE CHETTUR SANKARAN NAIR, VICE CHAIRMAN 

HON 'BLE MR.S.P.BISWAS, ADMINISTRATIVE MEMBER 

P.T.Annamma, 
Ex.Casual Labour, 
Ponnath T halakkai, 
Athirampuzha P.O. 
Parolikkal, Kottayam. 

M.C.Kuttjamma, 
Ex.Casual Labour, 
Parappura, Kanakkari P.O. 
Kottayam Distt. 

C.K.Thankamma, 
Ex.Casual Labour, 
Chat hamala, Kanakkarj P.O. 
Kottayam. 

(By Advocate Mr.K.M.Anthru) 

vs. 

Union of India through 
The General Manager, 
Southern Railway, 
Madras-3. 
The Divisional Personnel Officer, 
Southern Railway, 
Trivandrurn-14. 

The Permanent Way Inspector, 
Southern Railway, 
Kottayam. 

(By Advocate Mr.Mathews J.Nedumpara) 

ORDER 

CHETTUR SANKARAN NAIR(J), VICE CHAIRMAN: 

....Applicants 

. . Respondents 

Applicants who are Casual Labourers 	
I
seek re-engagement, 

along with their juniors in Al. The so called juniors are not parties 

to this application. We do not consider it proper to read Al produced 

by applicants and adjudicate on the question of seniority without 

hearing necessary parties. If at all, such. exercises must be undertaken 

by authorities indicated in R.K.Panda & Others vs.Steel Authority of 

India & Others,(1994(5)SCC 304). 

2. 	The impugned orders state 	that names of applicants are 
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included in a live register and that they will be reengaged in their 

turn, subject to a scheme in O.A.446/92. 	We make it clear that 

respondents need not and cannot wait for a scheme. 	There is no 

scheme governing such matters, and we have made this clear in O.A. 

1561/92. 	Applicants may seek relief from the appropriate authorities. 

Dated the 21st February, 1995. 

S.P.BISWAS 	 CHETTUR SANKARAN NAIR(J) 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 
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List of Annexues 

1. Annexure—Al: True copy a? the List of Open Line 
Casual Labourers issued by the Divi-
sional Personnel O??icer, S.Rly., 
Trivandrum (2nd respondent) issued 
vide letter No.V/P.407/I.ELR/Open 
Uine dt.21.5.90 


